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CENTRAL ADMINISTRATIVE TRIBUNAL
Principal Bench

B,A, No. 2065 of 1991

HON'BLE MR, S.R. ADIGE, MEMBER (A)

HON'BLE DR, A, VEDAVALLI, MEMB ER (3)

shri thander Mohan Sethi,
/o shri s,L. sethi,

R/c HeNo. 48 shoré Kothi,
Pehar Ganj mein pazsar,
New Delhi-110g055,

shri shambhu Nath
s/o shri Rembahan

- shri Chander prakash

s/o shri Har pev Singh

¢ shri Haridh Chander

&/o shri satya pal
shri 3ishambir Singh
S/o shri 3edhamber Ssingh

shrl Rem pratap pubaey,
s/o Shri Rem phuri pubey

shri lbendra Konti
s/o Shri Nagashuar Kanti

shri Radhay Shyam
s/o shri Rem Chander

shri Lallu prasad
s/o shri Hari Nath
shri Amrit Lal

/o shri Remanand

shri pradeep Kumar
s/p:shri Rekshit

shri sakhori Lel,
s/o shri charan Lal

shri Balbir singh
s/o shri Mulak Raj
shri puran Cchand

s/o shri Gopi

shri Ashok Kuaar
s/o shri Seéthal prasag

L

Shri Rej Rem
s/o shri Rem Adhar

17¢ shri K, shiwvsubramaniam

18,

198,

s/o shri p.R. Krishnamur thy
shri Basudev Rem
8/o shri suraj Rem

shri T.N., Sukumaran Naip
s/o shri T.K., Narayanan Nair
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20, shri malkit singh
s/o chri Munshi Rem oo, APPLICANTS

(By Adwcate: shri 8,5, Mainas)

VERSUS
1, The General Manager,
Northern Reilway,
New Delhi,
2. The Divisional Reilway Manager,
Northern Reilway,
New Delhi,
3. The Chisf Electricel Foreman (Train Lighting)
Nor thern R8ilway,
New DBlhi, X RE@ONDENTS

(By Advocate: shri B.K. Aggarwal)

ORD O RA

BY HON'SLE MR, S,R, ADIGE, MEMBER (A)

In this applicstion shri Chander
mohan Sethi end 19 others, sll halper Khallasis
working under the Chief Electricel Foremain
(Train Lighting), Northern Railusy have prayed
for 2 direction to the Respondents to hold the
trade test for tham for ths promotion post
%’”w and to promote thew from the dates
e juniors wsre promo todjaloaguith con sequ en tial

benefits.

2. The 8pplicants! case is that they
passed the aptitude test for the post of helper
khallasi and w sppointed to of ficiate 8s such
W ds orders dated 5.9.86 (Annexure A.2) while

: prsms 4
a number ofkjun:lor to them were 3ppointed to
officiate as helper khallasisfrom a subsequent
®ts, but the lattar have been trade tested jor
the po st of fitter and premoted,while the

spplicants have been lgnored. In this connectien
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somg of the persons 28llegedly junier to the
8pplicants who were trade testad for the post
d fitter and promo ted have been men tioned

at Annexure A.1 of the p,A,

3. The reply of the respondents doss
not specifically :&bl’,\ the allegatiens contained
in the 0.A., that persons vho were 8ppoin ted

to off iciate as helper khallasi sibsgguent o
the 8ppliceants have been trade tested and
promo ted 8s fitters, while the 3pplicants

thansel ves havg been ignored,

4, We have heard shri B,S, Mainge |
counsel fer the applicents 8nd shri 8.K, Aggarua.l;
counsel for the Respondents. ue have als ‘
perusad the matari3ls on record, including the !
responden ts' orders da ted 5.,9.86 appointing |
the 8pplicants to officiate 2s helper khallasi

f rom ;D even date and the Respondants!

or ders dated 20,9.88 Appointing the persons

mon tioned at Annexure Re1 to officiate as helper
khallasi from @ subssquent dote i.s. 20.9.88.
Thus : prima facie it wuld 3ppear on the basis

of the available records that s/shri Hargobind
Pant, Rjender Kimar, Om p8rkash and Rem Kishan
who were promo ted as helper khallasi subsequent
to the 2pplicénts haveg been trade tested and
promo ted 2s fitters, while the applicents
thenselves have not been trade tested and
promoted 2s fitters. Shri B,K, Aggarwadl has
stated at the bﬂr%qait. his best efforts

he has not besn eble to procure the relevent

integrated seniority list, shouwing the position
A
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of the 3pplicants vis-a=vis shri Hargobind

Pant and others, It is true that in paragraph
4.9 of their reply the respondents ﬁave sta ted
that the applicants were infomed that no one
junior to them uw2s promoted prior to them, but
this statensnt does not fPully explain the
circunstances how if the 3pplicents were promo ted
a8s helpar Khallasi in 1986 and Hargobind pant
ana others in 1988, the latter were trade tssted
and promo ted @s Fitters, while the sgpplicents

were Not even trade tested.

5. In this wnnection we further note that
the 3pplic3nts areg themselves w low down

in t he promotion order dated 5.9.,86 in as much
as the senior most amongst them shri Marit Lal,
is a2t sl.No.,78 of that order.' Thus thers 3pp ears
to be 77 persons in the promo tion order of

5.9.86 itself who wuld rank senior to the
applicants, assuning that this order is in

acomrdance with seniority.

6. Under the circumstances af tar hearing

ths counsel for both parties and perusing the
materials on record we dispose of this 0,A, by
directing the respondents to hold : trade test

for the post of Fitter as psr rules,for 8ll the
eligible hslper khallasis who were senior to«4»

ondl o3 el S

Hargobind pan t,(uh‘o hava not so far been trade
trestede Those slgible candidates who successfully

and #
clear the trade tastandAuho o therwise qualify
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A
for regul arisation should thare"% be

con sid ered Por\regularisation against aweilable

-5-

vacancies in the promotion quota in the light
of the relewent rules dan the subject. No costs.

A“vkw /‘7/"'[‘ a
(D8. A. VEDAVALLI) (S.R. ADIGE)

Jak/ Menber (J) Member (A)
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